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{8hrl S, M. Banerjeel

order. My point of order is this
Onge the matter has been allowed
legitimately, officially, firmly and
boldly by the Speaker, the matter
ehould be discussed, Now, the Spea-
ker, in his wisdom, has found out
two rules—183 and 377,

MR, SPEAKER: You will kindly it
down. He has not raised any oblec-
tion. Nobody has said that he will
not reply.

SHRI S. M. BANERJEE: The Min-
ister is getting encouragement. The
metter should be discussed. Other-
wise, does it mean that Shri Hanu-
manthaiya will not get any reply?

MR. SPEAKER: I did not g:ve any
ruling. Who prevents you from bring-
ing it under Rule 183? He has raised
it under 377. And so we follow the
procedures. And many other things
will eorae out of that. Why do you

add anything on your own? You
will please sit down Now, Shri
Mukerjee.

SHRI H N. MUKERJEE- (Calcutta
Nortb-East): We are not diacussing
the Speaker’s conduct.

SHRI S M. BANERJEE, I only
want that he should make a state-
ment.

MB=-ARLBEED-REING O SOME
matter and the Minister will reply to
it any time. Now, Mr. Mukerjee.

RE ALLBGED KILLING OF SOME
POLITICAL WORKERS BY POLICE
IN ANDHRA PRADESRH

SBER! H N. MUKERJEE- (Calcutta
North-East): With your permission
which you have very kindly given—
you have geen that the Home Minia
ter 1s also present, surely on account
of your having informed him acevrd-
ingly—I wish to draw the attention of
the House to certain seporta which
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killing of Politieal
Workere in AP.

have perturbed us—Andhra Pradesh in
parficular—about the kiliing by police
by shooting towards the end of July,
of a political worker belonging 4o a
Revolutionary Party. Shri D. Venka-
taramana Raju which was reported 1n
the papers. He was supposeed to have
died of an encounter with the police
near a forest area in Warrangal Dist-
rict. And there have been geports
also in the papers about the members
of other revolutionary political wor-
kers and leaders ike Shn1 D. Satyam,
T K. Moorthy, P. Nirn:al and others
about whom the rcportg are that they
were caught, tortured and kept in
1llegal custody for many daya and
finally shot.

These allegations have come from
a Civil Liberties Cammfitee In
Hyderabad, and on a recent viat to
Hyderabad, I found that there was
great perturbation there and there
was a demand for some %0rt of a
judicial inquizy so that the truth in
regards to this kind of thing might be
ascertained I wish to draw the
attention of the House to this parti-
cular matter.
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MR, SFEAKER: No, I am not
allowing him. I had elowed Ehri
Mukerjee yesterday, and gsince the
hon, Minister was not present, there-
fore, we had postpoaed it for today.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K C. PANT): Tiis was what
I was going to suggest already that
where complicated matters are con-
carned and where Governipent’s regc-
tion ia wanted, it would be far better
and it would be fairer to the Houzo
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and fairer $0 the Govermmwent, if one
knew esrlier what subjects were com
ing up. For instance, I came to know
of the previous subject only after
Queation Hour today. So far az the
present matter 8 concerned, this
matter luckily had been raised yester
day under rule 377, and, therefore,
yesterday, I had the information
sought for from the State Government,
and I am in a position to convey that
information to the House and to Prof.
Mukerjee. The State Government has
furnished the following reply

Datia Venkataram Raju, a .leader
was shot dead on 25-7-1973, during
an ewxchange of fire between Shri
Raju and the police party in a forest
area between Redipalli and Chuitval 1n
Warangal district. No serious situa-
fon has arisen in the State on account
of his death. No person was caught,
tortured and illed in police cuatody as
alleged, One, Shrl P Venkates-
warulu, advocated and convenor of
Civil Liberties C'rmmittes, Hyderabad,
had issued a pamphlet alieging that
Shri Raju might nnt have been killed
as claimed by the police but might
have been shot at after he was caught
ang subjec’ed {n torture He request-
ed Government to institute a judicial
inquiry into the above incident and
requested all democratic forces in the
country to demand such an inquiry,

Except the above, no other com-
plaint was received from any quarter.
Thia s in reply to the point which
Prof. Mukerjee had raised yesterday.

The district megistrate, Warangal
ordered on 31-7-1973 a magisterlal n-
quiry into the incident The magister.
rial loquiry report is awaited.

ot wrrw Rrgrét srea (mrfve)
o, R e R Ao e
faarear.....

QoUw wghYe : §R faey oY o
T, A 7 woe & ey §

BHADRA 17, 1895 (SAKA)

kiling of Political
Workers in 4.P.

TRy ..., RNfE s &

darz & g e ¥ Ofwy )

MR SPEAKER: I am not allowing
it There are a hundred and ome
matters I am not going to allow it.
I am not permitting it. I am not
going to allow the whole House to be
monopolised by non-officlal matters.
1 am not permitting anything more.
What I have permitted is already
over.

Shri Ganesh.
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MANIPUR APPROPRIATION (No. 2)
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R,
GANESH). I beg to move for leave to
introduce a Bill to authorise payment
and appropriation of certain further

dated Fund of the State of Manipur
for the services of the financial year
1973-74.

MR. SPEAKER: The question ia:

“That leave be granted to Intro-
duce a Bill to authorise payment
and appropriation of certan further
gsums from and out of the
Consolidated Fund of the State of
Manipur for the services of the
financial year 1973-74".

The motion was adopted.

st wy fund  (Ir¢r) . wemw
A, 273 forg w fea &, [ Qwa R,
w9 T DT W w1 @ &

MR SPEAKER: He has wntten to
me on the Appropuation Bill What
is he doing? We are only at the stage
of 1ntroduction

SHRI K. R GANESH 1
the Bill

wntrorucet

1 movet:

“That the Bill to outhorize pay-
ment and appropriahion of certain
further sums frog and out of the
Consolidated Fund of the State of
Manipur for the services of the
financial year 1973-74, be taken into
cons:deration”.

MR. SPEAKER: Motion moved:

“That the Bill to"authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Manipur for the services of the
financial year 1873-74, be taken into
consideration”,
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the pifOper stage.

*Published in Gazefte of India Extracrdinary Part Tl section 2, daled

28.2-1978,
fIntroduced/moved with the

rccommendation of the President

tMioved with the recommendation of the President.



